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BEFORE HON’BLE SHRI MANU KUMAR GIRI, JUDICIAL MEMBER AND
HON’BLE SHRI AMITABH SHUKLA, ACCOUNTANT MEMBER

SMIPHT AW H./ITA No.407/Chny/2024
ﬁ%I'TTUT ?:I'Ef /Assessment Year: 2012-13

Jayanthilal surana HUF Income Tax Officer,

No.2, Arevamuthu Garden Street, Vs. Non-Corporate Circle-9(2),
Egmore, Chennai-600 008. Chennai

[PAN: AAAHJ0862P]

(srdtemdi/Appellant) (FcTf/Respondent)

rftemdff Y 3k A/ Assessee by . Shri G.Tarun, Advocate by virtual
i #t 3R A / Revenue by : Shri Guru Prasad, AddI.CIT
Fa1s B! aRRa/Date of Hearing : 16.01.2025

"YU $t a1 /Date of Pronouncement : 05.02.2025

IEA/ORDER

PER AMITABH SHUKLA, A.M :

This appeal is filed against the order bearing DIN & Order
No.ITBA/NFAC/S/250/2023-24/1059643082(1) dated 12.01.2024 of the
Learned Commissioner of Income Tax [herein after “CIT(A), National
Faceless Appeal Center[NFAC], Delhi, for the assessment years 2012-
13. Through the aforesaid appeal the assesse has challenged order u/s

250 dated 12.01.2024 passed by NFAC, Delhi.
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2.0 At the outset, the Ld. Counsel for the assessee has informed that
the assesse has opted for VSVS scheme 2024 and hence would like to
withdraw its appeal.

3.0 In view of the above, the appeal is dismissed as withdrawn.

4.0. In the result, the appeal raised by the assessee is dismissed.

Order pronounced on 5" | February-2025 at Chennai
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@3 pur ) (SrferaTy grae)
(MANU KUMAR GIRI) (AMITABH SHUKLA)
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